~ Centrezl Administrative Tribunal- o - |
Calcutta Bench o ‘

TA No.6 of 1997

Present : Hontble Mr. D. Purkayastha, Judicial Member - ‘

D.S.LoNi Rao » . ) | °

Vs.

2 . L
S.E. Iiailway ‘ o ‘

For the Applicant : Mr, N, Pal, Id.Advocate . ’

For the Respondents: Mr. P.C. Sgha, Ld.Advocate h

Heardy?n '+.8-6~-98 Date of Judgement 5‘8-6a983
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When the case was teken up for hearing kr, Pal, @ﬁ.Advocatg,
appearing on behalf of the applicant,.submits that he has(@aaﬁnstruc%
tion frem('hi'c client till date. But Mri Sahs, 1d. Advecate,lappear-t

ing on behalf of the respendents, produced one letter dated 15.3,98 i
written by the applicent te the Regxotrar CAT, Calcutta Bench |
stating that he does not wgnt te proceec with the case further. He %
also produced ancther letter written by‘Sr.Persennel Cfficer, Chakra~&

d¢harpur, S.E. RallWay to Shri Sahe that applwccnt has filed this

appllcatlﬂn Qatod 20-1-97 on the groeund siated\thereln.

2. In view of the aferesaid circumStan@es, appl%Catinn is

disposed of for non-presecution awarding no costs.
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( D. Puraayastha )
Mewber(J)




